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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH 3 NEU DELHI

DATE OF DECISION 30.12.9

Os8n Nprs17268612880/92

SheB.P.Bindal and ethers coes Applicants
V/s
Unien of India : PRPRPRPS Respendent 71
FOR THE APPLICANT 'TX X} . ShoGoKokgg.rU‘l’
Ceunsel, »
FOR THE RESPONDENT S sece M . Jasvinder Kaur,
Ceunssl fer the '
Res pendents,
CORANM

1. Hen'ble Mr, Maharaj Din, Member(J)
24 Hentble Mz, I.P. Gupta, Mub.r(A)

(_ORAL) JUD GE ME NT

(Delivered by Mr. I.P.Gupta, Member(A)

In this applicatien filed under Sectien, 1§
of the Administrative Tribunals Act the applicant has
requested fer making premetisns frem the grade ef
Executive Enginesr te the grade ef Supdt.tngineer in
Central Enginesring Services Greup’A' in C.P.U.D; on
the basis ef noniority list of Executive Enginooro*ﬁ Lé

cerracted in pursuance ef the cerrected senierity list ;

of Assistant Engineers finalised en 12,8,92, Ihqciaik
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of the lsarned ceunsel fer the applicant is that in
Pursuance ef the judgemsnt ef the ceurt in the Case

of R.L.Bansal and ethers 1348/88(decided en 8-5-1992)
the respendents have issued a cerrected senierity list
of Assistant Engineers en 12-8-92, Consequent upen issue
of this cerrscted senierity list, the premetiens te the 5
Pest of Executive Enginsers have alse te take place t
accerding te the cerrected list but this has ;.t been {
dens by the respondents se far and they are making adhoé

premetisns te the grade ef Supsrintending Enginser en

b

the basis ef elc senierity list ef ExeecGtive Engineers,
which becemes untenabls censsquent upen the judment

of the Apex Court in Bansal's case(Supra)s The learned , %
counssl fer the respendents said that the D,P.C, has
te sit fer making premetisns fer past several ysars
accerding te the revised and cerrected senierity list
of Assistant Engineers dated August, 1992 and the
departmental fermalities weuld take some mere time,
Mean-while fer administrative exigency the respendsnts
ars werking sn eld senierity list fer making
Premetiens en adhec basis ;ithout cenferring any right,

24 We have heard beth the ceunsels, Having

cerrected thovsonitrity list of Assistant Enginsers
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in August, 1992 jin Pursuance ef the judgment ef
the Apex Ceurt, the respendents must werk sut the
Cerrect senierity list ef Exscutive Enginsers by
f.llouing the precedure Namely gotﬁing r;counondationl<
of the apprepriate DPC etc,fer Premetisn, Any
further premetien te the pest of Suporintonding

Engineer en the basis ef a list wvhich is knewn te

be untenable is net justified, {

3. In vieu ef the abeve the respendents

@re directedg=

et s

(1) te werk sut the cerrect senierity liet

A e,

list of Executive Engineers by
censidering premetiens felleuing the !
Prescribed Precesdure, in pursugnce ef
the cerrected Senierity list of

Assistant Enginesrs of August, 1992

T JE—

and the cerrected senierity list eof i

Executive Enginsers sheulg be finalised

within a peried of 4 menths frem the

date ef cemmunication ef 4 copy ef this ?
erder,

(ii) Mean-uhile ne Premotion sheuld be made
honcu«?iruard on the basis ef the old

L . . a :
Senierity lists ,which get gffected by |
the erders of the Apsx Ceurt in Bansgl's [

Case., Even adhec Premotiens te thg pest

of Suporintcnding Engineer sheould net

3
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be reserted te hence ferward en the

" basis of eld 1ists @8 it gives g causg
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of grievance te those whe weuld be ssnier
on mefificatien of senierity l@}s and

weuld get left eut fer ne fault ef thdrs,

the cases of the applicants fer prometien
te the post of Bxecutive Engineers and

Upwards en the basis of cerrected senierity

list ef AEs.sheuld be censidered accerding

te the Prescribed Precedure frem the
appPrppriate dates netienally, These
netienal Premetisns sheuld be available

sven te these who have retired meanwhile
Subject te their Suitability otc.according

te the rules,

With the afereaaid directiensg and erders

the OA is dispesed of with ne erder a8 te the

cests, The MPs stand dispesed eof with the passing

of this erder,

Ml g L)
(1.P.QUPTA ) — (®aHARAZ DIN )

MEMBER(A) mmeea(;)
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